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v3 3 Review Application bv the aup

aeainst the jeocjetiient dated lE.h.Oz. The dppi n-.-.
einplcyiflent in the office of the Development Officer. Iron nno
Steel . New Delhi after he retired from Military Sei-vice me
found medically unfit, He ioined as LDC on bSth Oclnher.
]070 The p.3y of the applicant was iir.cd ^ raosi--.

Article 510 of CSR. The applicant prayed that his pav 0.,
rcfised in accordance with the Circular dated 0.2.83 under
Article 510 of CGR and PR 27, The applicant did not appear on

the date of tisaring and the matter was decided on the bees or

the olcadings on merit.
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The main ground for the review is that the ON dated

not been appreciated in its correct prespernve.

The applicant has also stated th^fe this is case of proiinsory

estoppel- However, the promisorv estoppel has not oeen

pleaded nor argued. There is also no case of esroppcl

operating againot the respondents. I have consideiS:.i

various grounds t,aken by tlie applicant and i t Uid th„.i

:jpp3 1eat 1on cannot be reopened again T r,., mat ter

fully discussed in the iudgcrnent itself. The OiT dated o

referred to in the judgement clearly lays down t'su

ex'tf.tinD limits of Hi 1 itary pension r-

be ignored fireing the pay of emf)l oyet'

I
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,nu-;, there vt no error apperant on the face of the record of

the judqemeni:

As provided by Section 23(3)(f) of the Act. thc

;rihunal possesses the same powers of review as are vested in

a civil court while trying a civil suit. As per the

orovisions of Order XLVII, Rule 1. of the Code of Civi'

Procedure, a dec i•:ion/judgement/order can be reviewed t

(i) if U ••.Liffers an error apparent on the case of the

(ii) is liable to be reviewed on account of discoverv

of any new material or evidence which was not

wiihi!1 the knowledge of the party or couId not

bs produced by him at the time the judgement was:

made, despite due deligencej or

(iii) for any other sufficient reason construed to mean

"aiialogous reason".

The case of the applicant docs not fall oii any «ot

tise qrourKjs,

In view of the above facts, there is no case for

i'eview of tfic iudgement. The Review Application is,

rhcrefore, devoid of merit and is dismissed,
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